
121 Written Answers BHADRA 2, 19<J6 (SA./U) Written A/I6wers 1;22 

(a) to (d) It has been reported by 
Commissioner of Income. tax, LuckDOW 
that DO complain ts of evasion of tax by 
advocates practising in Luc1cnow have 
been filed witb him during July or 
Augu t, 1984. How ver a complaint has 
been recently received by the Directorate 
of Inspection (Investigation) and the 
same is being forwarded to the Com-
missioner of Income-tax, Lucknow for 
necessary action . 

Comp'ajnt$ Received by Income Tax 
Authorities About tax Ension by Advo-

cates of Lucknow 

4628. Dr. A.U. AZMI: WilJ the 
Minister of FINANCE be pleased to 
state: 

(a) the total number of complaints 
received by the Commissioner of Income 
Tax, Lucknow Central Board of Direct ' 
Taxes agaiost large~scale evasion of 
income taxes etc. bei·ng pefP~ trated by 
some group of advocates of Lucknow ; 

(b) whe ther the authorities at 
L ucknow do not take timeJy and p roper 
action to briog to book suc~ defauhers 
in s~ite of repeateC\ information being 
giv~o to the authorities there; , . 

(c) if so, the details thereof ; and 

(d) the action proposed to be taken 
in this regarding so as to bring the 
defaulters to book and to enforce the 
l«lw upon slLch evaders? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
S.~. ISHNA): (a) .Commissioner of 
Incto .ta, Lucknow has reported t.hat 
no such complai ts have been received 
by him, However a complaint ha been 
recently received by the Directorate of 
Inspection (Investigation) and the same 
is being forwarded to tbe Commi sj ner 
of Income.tax, Lucknow for necessary 
a~tiOD. 

(b) to (d) Question does not arise. 

Application for RegularisatfoD 01 Power-
looms Witbheld/Rejected by 0 ct' of the 

Textile Commifi joner, Do 

4629 . SHRI J,S. PATIL: WiJI ' the 
Minister of COMMERCE be plea ~d to 
state: 

(a) whether disposal of number of 
a ppli~atjons for regularisatioD os power-
looms had been Withheld / rejected by 
the office of the Textile Commissioner, 
Bombay only on the remarks of postmen 
as 'Not known/Not Found' ; 

(b) whether no adquate powers are 
delegated to State TaxtiJe Authority to 
verify the existence of power)ooms at 
different places than that of written on 
their Certificates issued earlier' deSpl te 
expressioil of inability by tbe State 
Taxtile Authority, Maharashtra ; and 

~~ 
. I 

(c) if so, the reasons for rej_ctioDS 
of a pplications since 1980 anI! the 
number of such ithheldjrejected 'oppli. 
cation 't ;-.. 

THE MINISTER OF STAT IN 
THE MINISTRY OF COM ' CE 
AND IN THE DEPAAT~EN Of 
SUPPLY (SHRI NIHAR Rt\ AN 
LASKAR) : (a) A number of al'itJica-
tion s have been rejected because t , is • . 
tered letters sent to the I? :lrti~ .,. fQr 
clarifica tion have come for~ the "P tal 
authorties with a remark tha t the pa rtie~ 
are not known/ not found at f . the 
address. 

b) Uod~r the re ut· 
schem:e~ State t xtiJe a4lilo itie e to 
issue existence certificates for unautho. 
rised power)ooms working on non cotton 
yarn existing on or b fore 31 st Tcn 
1981 With the place· of inst lIatj n etc. 
The State T~xtjle authoritie ' hav..: 
declined t'() make change il'} tll~ e"i -
tence certificates in regard to the 
location of looms to prevent unscru-
pulous cl m . fQf P r it at. a J tL r 
st~ 
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(c) As on 1st June, 1984 about 
3773 applications had been rejected by 
the Offi~s of the Taxtil..: Commissione r 
for reasons such as given below : 

(i) applications were not accmo. 
pani ed by prescribed docoments 
ordemand draft; 

(i.) there was discrepancy in the 
fact as stated in the application 
and in the accompanying d~cu­

men'ts ; 

(iii) quries addressed to the appli-
cants were returned by postal 
authorities with remarks "Addre-
ssed not known/not found" ; 

(Iv) on further verification, looms 
were not found in exisler c..:. 

Filii up of Vacancies of A sistant 
Reserved for Direct R~cruits 

4830. SHRI PASALA PENCH-
ALAIAH : WiH the Minister of DEFE-
NCE be pleased to state: 

(a) the number of substantive vacan-
cies i . the Minislry in the grade of 
assist ot (C,S.S .) reserved for direct 
recruitment as on 30th June, 1979, 
aaain. t which no direct recruits had 
been a ppointed till that date as mentio-
ned i. Sub-rule 6 (a) of rule 13 of the 
C.S.S. Rules 1962; 

(b) the number of sub tantiye vacan-
cies in the grade of Assistant (C.S.S) 
reported to the UPSC to be filled up 
on the basis of the A')sistant grade 
examination, 1978 by' his Ministry; and 

(c) the numb_r of substantive 
al'pointment~ade of person included 
in tbe select (ist for the Assistant grade 
in hi. Mini try in terms of sub-rule 6 
(a) or rule 13 of the C.S.S, Rules 19621 

THB MINISTER OF STATE IN 
THB MINrSTRY OF DEFENCE (SHRI 
X.P. SINGH DEO): (a) and (b) Six-
teen substantive vacancies in the Mini-

stry of Defence in the grade of Assi -
tant (C.S S.) were reserved for direct 
recruitment as on 30th Jun, 1979. 
against which no direct recruits had 
been appointed till that date as m ... n-
tioned in Sub-rule 6 (a) of rule 13 of 
the C.S.S. Rules 1962: Earlier. eleven 
substantive vacancies in the grade of 
Assistant (C S.S .) were reported to the 
Department of Personnel & Administ -
ra~ive Reforms to be filled in on the 
basis of Assistant's Grade Examination, 
J978. 

(C) Forty Six . 

Link Between the Income Tax De part-
meat aDd. tbe Defaulters for Concealing 

Wealtb 

463 1. SHRl'DAULAT RAM 
SARAN: 
SHR[ RAJNATH SONKAR 
SHASTRI; , 

Will the Minister of FINANCE be 
pleased to sJa te : 

(a) whether certain cases have come 
to the notice of Government where 
relativ s and wards of some top fun-
ctionaries of the intelligence wins of 
the [ncome Tax Department act as a 
link between the Department and the 
party h,wled up for concealing wealth; 
and 

(b) if so, the details thereof 8tating 
the acti<fn taken by Government in the 
matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF P INANCE (SHRI 
S. M . KRISHNA): (a) No uch case 
has come to the notice of the Govern-
ment. 

(b) Does n9t aris~. 

Air Service~ Between Ba ngkok-Calcutta· 
Madras via Port Bil ai rand Between 

New Delhi-Port Bilair 

4632. SHRI MANORANJAN 
BHAKTA: Will the Minister of 




